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24.10.94 (Ann.A-1), rpassed by vespondant loll,
dated 24.12.93 was rejectad, may be guashed with

Hiz zlternativs prayer iz that the compleis oo

review DPC for the yzar 1982 may ke summonsd by i
of justice.

2. The applicani's case iz that he was initis
Telzgrarhist on 3.2.67 and thereafier e carnsd
1974, he entered the f2zder cadve of TTS Group—0
post of TTS Sraap-B scale Fa.2000-3500
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vacancizs of 1982, The applicanit, having hen ignored for promccion, made a

ruabet of representakticons buc it was hiz represencacion dated 24.12.93 which

i

evaled respons: from the avthovitiezs.  PFepresentation dated 24.12.93 iz a

An nnssure A-1 and the veply thereto iz 3t Annmemars A-]l dabed 24.10.94, in which
it is stated that the caze of the applicant's promoticon against thz vacancies
of 1982 hzd "been conzideved ky thz review DPC held on 21.10.9d but on the
bagis of overall aszessment of his service recordz, his name cannct be
included in the szleck pansl of the year 1532, The applicant's grisvancs is
that it was dus ko the hanching of the vacanciszs of the year 1922-33 that his
cass could not be conzidarad properly dus o enlavgement of the zone of

conaideration.

3. During the svyuments, the lsarnsd counssl £or the applicant  drew
attention Lo repre3entations Ammeruve A-) dated 22012.%3 and Annexure A-5
dated 2.2.95, "fhe latter iz in reply to Annsxure A-1l, by which his
representation at Annerxure A-l was vejecisd by th: respondencs.  He stated
during the argumencs that he hal mads 2 mmber of representations ecarlier also
but the rispondencs had choosen o reply only to the represencation Ann.A-4
dated 24.12.92. He arqued that his c3ase was wsll within ths limitation pericd
inasmuch as a rveply on mwerits had been receivad by the applicant to his

&
epradentation dated 24,12.93 only on 22.10.94, and the DA had bzen £filed on
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4, Wz have heard ths learned counsel for the applicant and have gone

5. The main vsason given Ly the applicant for hiz non-promotion on the

baziz of ths selzction wad: during 1952 iz that there was bunching of
vacanties of 192288 Jdus Lo which the sons of consideration waz snlargsd and,

therefore, he conld noh ke included in the  select  panel. In the

reprzsentation Ann.A-1 daied 21.12.92, howsver, there iz no mention of this

ground or grievanc: of the applicant.  Ann A=l dated 24.10.91 iz only a reply

to thz representaticon dated 21.12,92.  The applicant cannot, therefore, argus
that since the vesondents have chooszn to reply to hiz reprasentation now,
limitation will stavt from the dat: of receiph of reply ©o repres:sntation
Ann.A-2 dakad 24.12.92 becavse the ground on which the case iz kased was not

Q

mentioned in Ann.A-d dated 21.12.93. &ven otherwize the applicant has not

shown that hz wads any vepreseniation betwsen 1931-93, prior to making of
reprezentation Ann.A-d daied 21.12.93. Of courss, the applicant has stated in
the 0OA that representations wsre mads zarlier also, priocr to the
~epresentation dakbed 24.12.9J, tuk no such repressntacion has k2en annexed to

1
the OA. Apparently, the applicant chose to remain zilznc for a pericd akout




11 yesrs, We ave of the view Ehat the applicant cannot  choose to make a

Iy 2tage afier a laps:s of & mach Fime and then plead that
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limitation zhould start From the datz cn which reply to auch a reprezcntation

was received.

n thesz circumstances, we are of the vizw that thiz application is
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hop=zlzzsly time harred and it iz, thersfore, rejectsd at the admizzion stage.

v A C‘.’kh/)’e\’%‘
(0.P. SHARMY)- - (GOPAL VRISHNA) .
MEMBER (A) VICE CHAIRMAN

VK




